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LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI
OLD SECRETARIAT, DELHI 110054
BULLETIN PART-II
(General information relating to Legislative and other Matters)
Tuesday, 24 September, 2024 /Ashwin 02, 1946 (Shaka)

No. 152
Sub: Disqualification of Shri Kartar Singh Tanwar, Hon’ble Member.

Hon’ble Members are hereby informed that the Hon’ble Speaker
under Para 2(1)(a) of the Tenth Schedule to the Constitution of India read
with Article 191(2) of the Constitution of India, Section 16 of Government
of National Capital Territory of Delhi Act, 1991 and Rule 8 of The
Members of Delhi Legislative Assembly (Disqualification on Grounds of
Defection) Rules, 1996 has disqualified Shri Kartar Singh Tanwar [who
had been elected from Assembly Constituency — 46 (Chhatarpur)] from
being a Member of the Legislative Assembly of National Capital Territory
of Delhi with effect from 10t July, 2024.

Consequent upon this, the seat of Assembly Constituency - 46

(Chhatarpur) has fallen vacant and a vacancy has occurred in the House.

Ranjeet Singh
Secretary



